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contd that v .
10.9.02 / purpose it put requisition to thé
i respondent No.2, The Accountant Gen#rai
‘v - (A&E) ArunaChal pradesh for selecting and
qppeinting the staff of Accounts cadre,
, hamely DalDAo;serving under various
aépartments of the state. The respondent
‘No.2 selected such persons uhder the

- Division. It is also stated that the

o salary and allowances of the selected

1

1

,3"3313; It is also stated that the state of
Arunachal Pradesh took decision to take R
oveg the-cadre of Divisional Accountant

L qndér it§ disposal and decided that persons

’"ﬁwhéiéére*borne onireqular~basislin the cadre
og;ﬁi#;siOnal Accountant in the state of |
' Aéﬁﬁq@hglwaradesh and opted to come over on
status quo basts subject to acceptance of

the state ‘government.

.in.'ﬁ.Chanda; Iéarned ééﬁhééiwfor the
qulicantésnated that the state government o
e took a concious decision to take over oontral

of accounts set up from the reSpondent No.2
but the prccess~wculd‘taken some time for
completion. _

Heard Mr. n.chanda. learned connsel
for the applicant and also Mr. A.K..Choudhury.
learned addl. C.G.S.C. for the Respondents
and also perused the communication dated
'11.3.2002 sent by the Commissioner (Finance)
Govt. of Arunachal pradesh addressed to the

' Accountant General (A&E) Meghalaya, Arunachal ﬁ
Pradesh stating the decision of the state

Goveinment wherein Government has mentioned
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about the formulation of the Scheme
which was to be submitted by the

respondent No.2 for approval of the

communication the state respondent
requested the respondent No.2 not to
make any fresh appointment aqainst the
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.g apperriate authority. By the said
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B works divisions of the state of Aruna—
chal Pradesh. It is also stated that
fresh appointment to the Divisional
Accounts will be made through Arunachal

; Pradesh public Service Commission. By
the said communication the respondent

No.z was requested that ﬂnvisional

N «2 on deputation from the state

'service of Arunachal pradesh were

‘being as a working arrangement .
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g Accountant appointed by the respondent
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i |
3 From the facts set out, the

| state covt, is fully seized with the

I matter. It 18 ‘the state Govt. and the
reapondent NO.2 to make take necessary
steps in this regard. In view of the fact=—

set out above, despite passing any order

it would not preclude the respondent

iauthority from absorping the applicant
i
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sent by the Commissioner (Finance)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH
(An Application under Section 19 of the Administrative Tribunals Act, 1985)

0. A. No. /2002

BETWEEN

} Sri Nikhil Ranjan Nath

Spn of Late Digendra Chandra Nath

. Working as Divisional Accountant

in the Office of the Executive Engineer,

; Public Health Engineering Department,

Tawang., Government of Arunachal Pradesh,

‘District - Tawang, Arunachal Pradesh.

SApplicant
-And-
The Union of India,
Through the Comptroller &
Auditor General of India,
10 Bahadur Shah Zafar Marg,'

Hew Delhi~110003.

The Accountant General (A&E),

marunachal Pradesh, Meghalayva, Assam etc.,

Shillong-793001.

The State of Arunachal Pradesh.
Represented by the Secretary to the

Government of Arunachal Pradesh.
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Public Health Engineering Department,

Itanagar.

The Director of Accounts & Treasuries,
Government of Arunachal Pradesh,

Naharlagun.

The Executive Engineer,
Public Health Engineering Department,
Tawang, District Tawang,

Arunachal Pradesh.

The Commissioner (Finance),
Government of Arunachal Pradesh,

Itanagar.

.... Respondents
DETAILS OF THE APPLICATION |

Particulars of order(s) against which this application is made.

{a) Order No. DA Cell/2-46/92-93/2000-01/Vol.I11/1216 dated
25.02.2002 issued by the respondent no.2 repatriating the
applicant to his parent department and (b) the illegal and:
arbitrary action of the Respondent No. 5 seeking to
repatriate/release the applicant to his parent department in total
violation of instructions contained in the letter bearing No.
OA/TRY/15/99 dated 12.1.2000 as well as the letter under Memo No.
DA/TRY/15/99 dated 11.3.2002 issued by the Government of Arunachal
Pradesh without considering his case for permanent absorption in
the cadre of Divisional Accountant now taken over by the
Government of Arunachal Pradesh from Accountant General (A&E)

Arunachal, Meghalaya, etc. Shillong.

%A//MW Sy



The applicant declares | that the subject - matter
of his application is well within the

Jurisdiction of this Hon’ble Tribunal.
!0 .t t.

The  applicant - further declares that this
application is filed within the limitation as
prescribed under section 21 of the Administrative

Tribunals Act, 1985.

Facts of the Case

That the applicant is a citizen of India and as such he
is entitled to all the rights and privileqes as
quaranteed under the Constltutlon of India and other

leagal rlqhts accrued there under. ‘

Thét the aApplicant is working as Divisional Accountant
in  the organization and under the administrative
control of Director of Accounts & Treasuries,
Government of Arunachal Pradesh and seeking his
permanent absorption. Though he has worked for nasarly
seven  years as Divisional Accountént under  the
respondents, he is not being permanently absorbed in
the aforesaid capacity. Now, effort is on to repatriate

him to his parent department under the Executive

W/;/ KW//%
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Fngineer, Public Works Départment, Daporijo Division,

Government of Arunachal Pradesh.

That what makes the likely repatriation of the
Applicant disturbing is the fact that though he is
being repatriated to his parent department, his place
is likely to be taken by another person on deputation
only. Hence, it is the case where he is being replaced
by another person on deputation. Instead of permanently
absorbing his service to the post presently being held
by him, wherein he has worked for more than three
vears, the Respondents are now only bringing a person
on  deputation to work in his place. It is also
noteworthy that he is competent to be permanently
absorbed in  the deputation post of Divisional
Accountant. Moreover, though he has worked on
deputation but his appointment was pursuant to a
selection against a permanent post in a substantive

capacity.

That the applicant states that tﬁe State of Arunachal
Pradesh (for short, the S$tate) do not have any accounts
cadre of its own to man the accounts set up under its
various departments and as such it puts requisition to
the respondent no. 2 for selecting and appointing the
staff of Accounts Cadre, namely DA/DAO etc. from
amongst the existing staff serving under various
departments of the State. It is pertinent to mention

here that the respondent no. 2 selects candidates on



behalf of the State and on their selection the said
candidates are posted against the wvarious posts of
accounts cadre under the State. The salary and
allowances of those candidates are also paid from the
State Exchequer but such appointments of the candidates
are made on deputation basis. It would be relevant from
the aforesaid facts that though the candidates are from

the State and on their selection against the post of

Accounts cadre are posted again to the State, they are

under the administrativg control of respondent no. 2
since, their selection against the posts are on
deputation basis. Therefore, the candidates like the
applicant are basically employees of the State and are
serving against the posts under the State cadre being
under the administrative control of the respondent no.

2.

That the Applicant was initially‘appointed as a Lower
Division Clerk (for short LDC) in the year 1976 and was
posted in the Public Works Department, Zirc, Arunachal
Pradesh. Ever since his entry to service, he has been
discharging duties to the satisfaction of all concerned
and subsequently he was promoted to the post of Upper

Division Clerk in the vear 1992.

That during the vear 1995, the applicant was initially
selected for the first time as a Divisional Accountant
under respondent no.2 and was posted in the Mechanical

Division under the Executive Engineer, Public Works

/4 @W N



Oepartment, Agartala, Tripura. However, he was
subsequently repatriated vide order dated 02.02.1999

after serving for a period of three Vears.

That in the mean time, the respondent no.2 vide
Circular bearing No. DA CELL/2-49/97-98/Vol. 11/245
dated 20.1.1998 invited application from the candidates
who were willing to serve as Divisional Accountants in
Public Health Engineering Department for a period of
one year on deputation basis. The applicant had applied
for the said post and thereafter was selected for the
second term to the said post on, deputation basis.
Consequent to his selection to the post of Divisional
Accountant, he was appointed as Divisional Accountant
on 07.06.1999 under the respondent no. 5 and since then
he has been working in the office of ﬁhe respondent no.
5. Thus, although he is working under the
administrative control of AG (A&E), Meghalava, but
practically, he has been working in the office of the

respondent no. 5 under the State of Arunachal Pradesh.

A copy of the appointment letter dated

07.06.1999 is annexed as Annexure-1.

That though the aforesaid appointment of the Applicant
was on deputation for a period of one vear, the same
was subsequently extended from time to time and he is
still continuing in the said post. It is stated that
pursuant to his long continuation in the borrowing

department, it has been his legitimate expectation that

Noths Wonyap K
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4.10

he would be absorbed in the establishment of AG (A&E)

for arunachal Pradesh in due course. However, before

-

consideration of such absorption, he is being
repatriated to his parent department. It will be
pertinent to mention here that the fApplicant who was an
ube in his parent department, came on deputation to a
promotional post carrving higher scale of pay (Rs.
5000~8000/- with effect from 07.06.1999) to the office
of the AG (A&E), Shillong. Such expectation was also in
view of the fact that his service as a Divisional

Accountant has been well recognized by the authorities.

That as already stated asbove, the applicant is being

repatriated to his parent department withoutv

considering his case for permanent absorption by
issuance of the order of repatriation-dated 25.02.2002.
However, he has not been released from duty as vet. The
applicant has also gathered the information that
another person on deputation is replacing him and it is
not a case of his replacement by any regular incumbent

of the office of the A.G. (A&E), Méghalaya.

A copy of the above order-dated 25.02.2002 is

annexed herewith as Annexure - 2.

That on the other hand, the bifurcation towards
creation of a new cadre of AG(A&E) for Arunachal
Pradesh is on the offing and the necessary
infrastructure facilities including the office building

etc. are also being arranged. Thus if in the meantinme,

Mptse Loy ar JEY



4.11

the Applicant is repatriated to his parent department
without considering his representation for regular
absorption, the same will seriously tell upoﬁ his
service careger. It may be further stated herein that
recently the S$tate has taken the decision to take over
the administrative control of the accounts cadre from
the respondent no.2 and to absorb/regularise the
services of the existing incumbents and necessary
arrangement in this regard including a decision by the
State Cabinet has also been taken but the entiré
process will require some more time for completion.
However, in such an event, the applicant will be

absorbed/regularised in his existing capacity.

That it will be pertinent to mention here that on an earlier
occasion, other similarly situated colleagues of the
Petitioner - being aggrieved by similar orders of
repatriation - assailed the same before this Hon’ble Tribunal
and this Hon’ble Tribunal was pleased to protect their
interest by issuing appropriate interim order. Now, those
petitioners are continuing in the post of Divisional
accountant under the Administrative Control of A.G.(A&E),
Meghalaya at Arunachal Pradesh. However, those applications
were finally disposed by the this Hon’ble Tribunal on
22.6.2001 holding that the period of deputation of the
petitioners in those applications stood extended by virtue of
issuance of the order dated 15.11.1999, issued by the
respondent no. 4. The Tribunal accepted the contention of the
petitioners in those cases and disposed of those matters
granting the benefit of extension in terms of the ordedated

15.11.1999 issued by the Government of Arunachal Pradesh. The

Y 4 ﬂym} N
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pPetitioner in the present case is similarly situated like
those Petitioners in those Original Applications and as such
is entitled to similar protection.

Copy of one of the abovementioned order of this Tribunal

onh 22.6.2001 is annexed herewith as Annexure - 3.

4,12 That the aApplicant is aggrieved because instead of
considering his permanent absorption as Divisional
Accountant under the State of Aunachal Pradesh
consequent to the decision taken by the State to take
over the Accounts Cadre from the administrative control
of the respondent no.2, he is being repatriated and
replaced by another person on deputation. The ﬁppl}cant
has worked as Divisional Accountant for more that three
vears. His appointment as Divisional accountant was
against a permanent post and there is no reason as to
why he cannot be considered for absorption in the said
capacity - more particularly, when he has already
exercised his option for absorption and the State has
already initiated an action to take over the
administrative control of his post. In this connection,
it is noteworthy that his appointment as Oivisional
Accountant was made after carrying out selection in
accordance with law. Since the aApplicant duly qualified
and was selected for such appointment, he was
accordingly sent on deputation as Divisional

Accountant.

4.13 That it is stated that the Govt. of Arunachal Pradesh,

wide their letter bearing No. DA/Trv/15/99/9629 dated

Ny »{W A -
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15.11.99 requested, the Accountant General (A&E),
Arunachal Pradesh, Meghalava, etc. to extend period of
deputation for a further period of two years, from the
date of expiry of the tenure of the incumbents in the
interest of Rural service and it is further stated in
the said letter dated 15.11.99 that this arrangement
was proposed, till view of the State Government in
final shape could be put forward. Consequent to that
the tenure of the incumbents including the present
applicant was extended and therefore he is still

continuing in the said capacity of Uivisional

Accountant .

That as a matter of fact, on 12.1.2000 and 11.3.2002
the respondent nos. 4 and & respectively issued letters
requesting the respondent no. 2 to the effect that the
existing divisional accounts might be allowed to
continue as emergency divisional accountants for the
time being as a working arrangement in as much as the
State Cabinet of Arunachal Pradesh had taken a decision
for taking over the administrative control of tﬁe
cadres of Sr. DAD/DAD/DA of Works Divisions belonging

to P.W.D./PHED/IFCD/RWD and Power Department of

Arunachal Pradesh.

4.15 That in the light of the above decision and also in

view of the subsequent decision of the Govt. of
Arunachal Pradesh to take over the cadre of Divisional

Accountant as communicated vide letter dated 12.1.2000,

ST Roygin N



4.16

4.17

the present applicant is at least entitled to an
interim order for continuing in the present place of
posting till the administrative control is taken over
by the State and his case for permanent absorption as
Oivisional Accountant under the Govt. of Arunachal

FPradesh is considered.

That it is stated that the process of taking over the
cadre of Divisional Accounts Officer/Divisional
Accountant  is in progress. The Hon’ble Court may,
therefore, be pleased to issue a direction upon the
Respondents to consider the case of the applicant for
permanent absorption in the post of Divisional

Accountant under the control of Director of Accounts &

Treasuries, Government of Arunachal Pradesh.

That as stated above, the Director of Accounts &
Treasuries, Govt. of Arunachal Pradesh have decided to
take over the aforesaid cadre of Divisiénal Accouﬁtant
under their direct control with immediate effect and
have further decided that persons who were borne on
reqular basis in the cadre of Divisional Accounts
Officer/Divisional Accountants in- the  State of
firunachal Pradesh and opted to come over to Arunachal
Pradesh State Cadre, will be taken ovetr on status quo
subject to acceptance of the State Government. It has
also been decided that hence forth no fresh Divisional
accountant on deputation would be entertained. Cases of
those who are presently on deputation and serving in

the State would be examined at that end for their

SR Horgor A
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future continuation even after completion of existing
term of deputation. The Director of bﬁccqunts and
Treasuries had further requested to take necessary
action so that the process of the transfer of due cadre

along wlth the willing personnel could be comnpleted

lmmedlately.

That the aforesaid decision of the Director of Accounts
and Treasuries (R&E)}, Govt. of Arunachal Pradesh would
be evident frqm the letter bearing No. DA/Tres/15/99
dated 12.1.2000 ag well as the letter issued under Memo
MNo.  DA/TRY/15/99 dated 11.3.2002 addressed to the
Accountant General (R&E) Arunachal Pradesh, Meghalaya,
Shillong. It is therefore quite clear that under the
changed cifcumstances, the applicant who is an employée
of the Govt. of Arunachal Pradesh, Meqhalava- is now
required to be considered for absorption by the Govt.

of Arunachal Pradesh instead of Accountant General,

(R&E), ﬁrunachal Pradesh, Meghalava, Shillong.

Copy of the letters dated 15.11.99; 12.1.2000 and
11.3.2002 are annexed as exure= ]
respectively.

That the applicant states that he has further come to

know that the State Cabinet of the Government of

{ Arunachal Pradesh has formally approved the above
| decision in the month of December, 2001 to take over
| the control of the entire Accounts set up from the
| Accountant General (Q&E) Meqhala?a etb In'viewioévthe

J above de01$1on of the State Cabinet, the Accountant




4.20
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General (A&E), Meghalava etc. is required to hand over
the entire Accounts set up to the Director of Accounts
and Treasuries, Government of Arunachal Pradesh. But
this process may require some more time for completion.
1t is stated that the said news was also published in
the Arunachal Times dated 2.12.2001 Therefore, if the
applicant is repatriated to his parent department
before completion of the above exercise, it would cause
irreparable loss and injury in his service career. The
Hon’ble Court may, therefore, be pleased to protect the

interests of the applicant by an appropriate order.

A photocopy of the said news published in the

Arunachal Times dated 2.12.2001 is annexed

herewith and marked as Annexure-7.
That it is relevant to mention here that Government of
Arunachal Pradesh has already taken a decision to allow
the applicant to continue in service and his absorption
iz also under consideration provided the impugned order
of repatriation dated 25.02.2002 is stayed. However,
the process of transfer of fccounts set up from the
Administrative control of accountant General (A&E)
Meghalaya, Arunachal Pradesh etc. to the Director of
accounts & Treasuries, Govt. of aruancahl Pradesh is
under progress. As such the rights and interests of the
applicant are required to be protected till the

aforesaid process of transfer of Accounts set up is

completed.

Y4 /L%W Y/~
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4.21 That the applicant submits that although the respondent
no.2 has apparently no control over him in view of the
chaﬁged circumstances, it has iséued the impugned order
directing his release from his present posting under
the respondent no. 5. But the respondent no. 5, in view
of the recent letter of the Government of Arunachal
Pradesh dated 11.3.2002 as mentioned above, has not vet
released the applicant. However, the applicant has a
reasonable apprehension that he may, at any time, be
released by the respondent no. 5 acting under the
pressure of the respondent no.2. Therefore in these
compelling circumstances, the applicant finding no
other alternative is approaching this Hon’ble Court for
redress of his gqrievances more particularly with the
prayer for a direction for consideration of his
absorption in the cadre of Divisional Accountant under

the Govt. of Arunachal Pradesh.

4.22 That the applicant submité that he has come to Kknow
from a reliable source that the instant order of
repatriation has been issued on extraneous
consideration. From the attending facts and
circumstances of the case narrated above, it is quite
clear that now:; consequent to the above decision of the
Govt. of Arunachal Pradesh, the respondent no. 2 has no
control over the matter and in this circumstance the
impugned order is arbitrary, mala fide and without
jurisdiction. The impughed order dated 25.02.2002 is,

therefore, liable to be set aside.

S Moygis Mo



4.23 That in this application, the Applicant has made out a

4.25

i
:

prima facie case of arbitrariness on the part of the
Respondents. The applicant has a strong case for being
permanently absorbed as Divisional accountant either in
his present capacity as Divisional Accountant in the
office of the respondent no. 5 or in any of the offices

under the Government of Arunachal Pradesh. An interim

'direction by this Hon’ble Court that the may not be

disturbed from his present post of Divisional
Accountant in the office of the respondent no. 5
pending disposal of this application, would not
adversely affect the interest of the Respondents and
they would not be prejudiced in any way, whereas on the
other hand, if such an interim direction is not given,
the writ application itself would be rendered in
fructuous. Hence the balance of convenience is in
favour of the Applicant towards passing of such an

interim order.

That the Applicant has no other appropriate alternative
remedy but to file this application and the
relief(s)sought for in this application, if granted,

would be just, adequate and complete.

That the @pplicant had demanded justice but the same
was denied to him. Hence, this Application is filed

bona fide and for securing the ends of iustice.

B Hyer 16
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.1 For that the action of the respondent authority in

denying consideration of the case of the applicant as
per the request made by the Govt. of Arunachal Pradesh
tQ extend the period of deputation for a further period
till the prdcass of taking over the administrative
control of the cadre of the ODivisional Accountant by
the State of Arunachal Pradesh is completed in
pursﬁance of O0O.M. dated 15.11.99, 12.1.2000 and
11.3.2002 respectively is illegal, arbitrary and highly

discriminatory.

For that the applicant, if repatriated to ﬁis parent
debartment at this juncture, will have to join as Upper
Division élerk only and in such a contingency he would
draw a lesser pay scale than that of a Divisional
Accountant which will amount to reduction in rank and
is not permissible under the law in as much as the same
will amount to infringement of the provisions contaihed
in aArticle 14,16 and 21 of the Constitution‘of India
and as such the impugned order of repatriation is bad

in law and liable to be set aside and quashed.

For that the applicant is sought to be replaced by

‘another deputationist in the rank of Divisional

accountant without considering his case for permanent
absorption and as such the action of the authorities is

bhad in law and liable to be set aside.

For that the impugned order déted 25.02.2002 issued by

the Respondent No.2 directing repatriation of the

<P



applicant to his parent department with immediate
effect will create serious Civil consequences and as
such the action of the authorities is bad in law and

liable to be set aside.

For that the applicant will have to Jjoin as Upper
Oivision Clerk on repatriation to his parent department
whose pay scale is much lower than that of the
Divisional Accountant and as such it will create
serious anomalies in the pay scale to be given to the
applicant on repatriation and that was why the State
Govt. of Arunachal Pradesh took up the matter with the
Respondent No.2 requesting him to allow the serving
deputationists for further period till necessary
arrangements are made by the State Govt. to take over
the administrative control of the cadre of the
Divisional Accountant serving in the State of Arunachal
Fradesh. The respondent No.2 while issuing the impugned
order, never took into consideration these factors ahd
the impugned order was passed arbitrarily, without
application of mind and on irrelevant consideration and

as such the order is liable to be set aside and

quashed.

For that in view of the decision now taken by the Govt.
of aArunachal Pradesh to take over the cadre of the

Divisional aAccounts Officer/Divisional Accountants, the

tapplicant is entitled to continue in the post of

Oivisional accountant till the process is completed and

g
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as such the impugned order is bad in law and is liable

to be set aside.

For that in any view of the matter the impugned order

is bad in law and is liable to set aside.

For that the similar matter has already been decided by
this Hon’ble Tribunal in a series of case vide order
dated 22.6.2001, as such the applicant is entitled to

similar benefit.

That the applicant states that he has no other
alternative or other efficacious remedy available

before him than to file this application.

The applicant further declares that he had not
previously filed any application, Writ Petition or Suit
before any Court or any other authority or any other
Bench of the Tribunal regarding the subject matter of
this application nor any such application, Writ

Petition or Suit is pending before any of them.



s
F

T iets souaht far <

fas]
.

That the Hon’ble Tribunal be pleased to set aside
the impugnhed order of repatriation issued under
letter No. DA CELL/Z*46/92*93/2000*01/V01.IIlelé

dated 25.02.2002 (Annexure- 2).

8.2 That the Hon’ble Tribunal be pleased to direct the
respondents to consider absorption of the
applicant to the post of Divisional Accountant in the
office of the Executive Engineer, Tawang, P.H.E.
Division, Arunachal Pradesh, or under agy of the
offices of the Govt. of Arunachal Pradesh in terms
of the decision taken by the Government of

arunachal Pradesh as communicated through the

letters dated 15.11.1999, 12.1.2000 and 11.3.2002.

8.3 . To pass any other order or orders as deem fit and

proper by the Hon’ble Tribunal.

Cost of the case.

&

. Interim Praver:

During the pendency of this application, the applicant

prays for the following interim relief:

9.1 That the Hon’ble Tribunal be pleased to stay the
operation of the impugned order of repatriation

issued under letter No. DA CELL/2-46/92~93/2000~
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10.
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01L/¥0l.11/1373 dated 21.03.2002 (Annexure~ 2) till

~ disposal of this Original Application.

That the respondents be directed to allow the

applicant to continue to work on deputation basis

to the post of Divisional Accountant till disposal

of this application.

“The above interim relief are praved on the dgrounds

explained in paragraph 5 of the Original application

and if the same is not granted the applicant will

suffer irreparable loss and injury.

This application is filed through advocate.

. L

Postal Qrder No.

32

‘Issued from and pavable at:6.P.0., Guwahati
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VERIFICATION

I, Sri Nikhil Ranjan Nath, Son of Late Digendra
Chandra Nath Aged about 47  years, working as
Oivisional Accountant in the office of the Executive
Engineer, Public Health Engineering Department, Tawang
Oivision, Government of Arunachal Pradesh, District -
Tawang, , Arunachal Pradesh, do hereby verify that the

statements made in Paragraph 1 to 4 and & to 12 are

~true to my knowledge and those made in Paragraph 5 are

true to my legal advice and I have not suppressed any

material fact.

And T sign this verification on this the 9th day

of September, 2002.

St 9@/@ S



_m~+-é-— ‘ S .AN‘NEXURE. *i*\‘ |
~2’9‘:‘_ B

L . SETCE op WIS Arscionivre sy 4 ]"x-!l"/;fl. (AL )-'avl")(fil-b'\lJ\ YA B SR ONG .

ative c:on'trol OE the

Bcma m~ Goneral (A&s)
(7{)

;.&Z.\:\,.L_A N 'W\ } ]

. H\,ghalay a etc

S\.[_N g & lﬂ(dl, Present worklnc'
the T"‘

-
S o ‘%U NN ~ﬁﬂ(’10\0027_-()3(3711\f LL A AVA?
o chezpou i \,{ Lo weg J.)J\flu.l_()]m” NC G mL(.mL i_h‘ the "J"flfjw
> YRR o~ i)

‘ /A { = Joren 2 G L.«.,l/\t‘_f\[(;’\h J‘“‘r"\ (_\l_ Irg){') \/y? -.,....& ."_{::‘\ )f\/ ’_&_\ _...‘..
‘\~ N S . . P\{\pn ('\<) m!

2 Sl g . " !
o - n..v \"Li \WL& }\{“LY\,{/{'L‘,) J
ISin the aferezsaia ROSL of Divisi onadd-Adcoun tant! on
sy 50 1z s o fr OIT‘ tihe

er— s Sy

_,hould

(ﬁh‘:px Voo

aat

] @ of jssue hi is omm" failing
, Wl e NP e e Tgem Aley ).f'“.«'_l'l'.'i‘rlin_‘] g diable o 1)(3 cimeal Led
without an Y further

cCimunication and the pogt! may be of x“c-m;-wl
eligibhle nrwl,,...;«—']r‘f“u‘d C‘(llldJLlu'L"‘ No
change of whe 1)1&«"”

CJ'.‘L"C L gt ANCes

O soime o ther

Crepres @ HERWE T
Thon for oa ol Posting i, U be- enterl “adned
under any f‘n/lm Lsoever,

-y e . . . K l)\;«:
R o (‘ “tr- he pariod . of deputation of Shy ' g\ } ‘{\ \‘__ N \",‘37‘"/}
- -\)_Q.._‘_ ('::\_\_J.._-._.u...._u.__-_u. it e B

e wx.ll be_ for
honc) Zean_only -Frmrr £l

' T Antd ofF

ce oofF
- 7 L e 1} HZ ’ \\ : !
)<{,\ o L_L J-»’“ “{A L A.' {: ' Ql’jf’ ;

e iy fl\(\) (if*mj tat Jc)n(DU br) 'm 10\1/&1%*"::*
Fird, _) i: /\(/\\,.;;:_'... NCT “’& f'\”\/\., j\) Qf! Sl
3L e J"\”‘ TNy L

Gor /’~1(!; neEnt of IJ\.J“\, g, n it Ly of .

oy <[ Pension (Depary Lot
o ,5/1)/& [-Est L(Pdf_.T]

2, Jur»}c on el
_}OJDI))'J in/the orﬁ
o 1 ¢
},~J LLUQ

G J« RV Ul‘ M

Mivanea, Public

and Tra

OFf DPey g onej)
Riing) Lether

dtd. 29, /Ml“ﬂpx
-5 amendead Fll(xf] mocrl'sz,}) .&L).u i ine f() time,
. ~ ™y AN A [
,hr:LJ\\ﬁ E/\V_L("D AN

S (/\L\JL AN e ,M_ (,C
NG L

Araw Fither the pay™ in = m_; smale

B} ¢r his basic pay in the o

nt cadre P]u (.o S .sorn‘ PaY ., dmy
. - a ‘
: -'{r:pu‘f“j‘ i ;))“ (uu l—f\ ellemnee, ok xi _\\ Q,r Q;_-‘..U\ 3 T‘ N% U‘\ <

. on /n._m'.y,ﬁ_-,al_n..(m, .Jnou.l B ] g

Ty
While on f{f‘pulru ion

m- . WY "@lect to

of pay of the depuiaweg N Besy
Y %

X oy /e < s
oot AL R

! 9: Ho.pw cell/ <. A Pated. %7, (7" (e
| | - | S e 99
iy ' , ‘ o - ‘
, ((/nwwuwut 0 i"xi..;;. election for the PO toof Divi-
’ “f,r)v';aj m-(:f_)ul‘lle_xnl (on dey m-n-t-uon) im .LS) Jin the pav‘ scale of
L
:,‘i ’)J'J»-]. l-u;'Juu()/ - S ln the . combined cadre of
4 /lul\,‘n 1. ':'oununlw wnder the Administr
4

A
|

Pl
i

Cer Shill Long,

\

it
[

1

‘

&

i

.
i P

o



(.

£

N

of i (onc ) mohth frOm

0

. co : hon o
uE ar")uﬁﬂ’c*mu . The OPLion once axercised by‘ Shri_ \\’ )"“" \
”"w L /1\,.«: I G

mhdL] be Lrualrd

(£ nai and %annot e qlfmlud/phqng(u “atel under_any

B8
CJff“unu',n)CQ& wWwhatsoever,

o The Dearness allowanna, C n;Ch]Wﬂlon dducutlon Al lowance
T.AA,L"T,CG;lQQVf ‘HH)JOH ete will be governe ed by Lﬂb Govt of
Indin,liinistry of Finance Oy No.R1(6)E —WV(*)/b7 dtd.7-12-1962
(incorporatad as annexire o Govt of India d@Cloloa ; ‘ in

ADDENAl% 31 of Choudhary ! g Cqﬁ.R.Vo1umm IV(lBth.ddition) and as

qmondcd snd QSLJ_“.i "{p llm’[SP time.) '*
- ™ \J
6. Ghrz | AU KO, TCRAA N“ I on

2

v_——-—

deputation will be~liaole.to be tranofw rred to any.glace‘within
the State of Arunachal Pradet h,Ianlour and Tripura, . in the
combined cadre of Divisional hccountants unde:‘*ho'\ﬂministrative

control of chg accountant General.(A &oB) Moqh laja ete,shillonyg.

T. . Urior‘“oncurrenﬂO‘BF this ?'(%cv mncu~Je' T}élnr& by‘uhv

_ , NN &_LL L ﬁ”\ \"\
\«Ob\\ ' e ( on"deputa+ion)' svvntru +or

ale 1on11 hhaLQLs,dpv- nted or transferred to a P08 / Luijun

Diviiionn1 Officer befors Bhri /)_JL,.

cother than that cited in this Hotahlishaent Urder.‘

'

Sesnpdon sNedoiinmdn Oty
T/ Dohilel




b o ey Y

v e C.- o~ S S LI

liemo Ho,ih (,nl ‘/) VAL RNy ( \,(\j QM_ Ci’>U &S - be. 7 Ty I’/
Copy tumvarc:@:«;i. Lor Jl’x‘fi(‘)tm ..... slon and necessary action to - !

ML] e-AemourrzartGenernd—a 65 )— —-I/l and p\.xx,,_—lmp] 555 i

2',———J.lh-e-aZ«A@L;@«.-,1~L—!._r:nL t-Gertera i tREE ) Pl ipuras—igartalas

. ' v*‘.j(‘ NN ~ \ ek __Af/
,/.‘l)’; The Clur( b 391110@3( 't:‘::?,'“-\}*);~u. ’L\) ’(&ﬁ,\a@/(*i/j o s rw\é-! !
l[( S 51 v rale /\ A " i/ ) &\: 0.
‘(:‘, ) qur* r-—J. to ch‘r 456 uhl'\ 5 3 V}L\k CAAN } LA
(\Lm uumc,dlal‘@ly wi‘Lh—-tne dlLGCfT(Jl!}
Lo report xor umv 10 11..’..5, ])l ace of pust ing on dcpm,al_n_m 7
o -‘undu wr‘L-Ima 'on l.O thils ofrlcc,,v' i/ ~
- AT : - B A
9. : N e T AT
7 5B . 1B 5 [
RO S % ,{Gg“lltl Ve, ] (“‘.JLKQ\ V\/\(\{\ [ ' /\S \/

e e l 16 ‘"'. ) VT o
’»:) QQOTY\C\ X/\O\ (f\ w-p /\ o HPH} reque filfpd LO ral Lo
‘se; 3111111F>C]]d1“C’{y Shi LN N} D\/LKM. i

VA ERAAL }Xm\
w:.th the dlL(‘C‘L.‘LOP l“»".‘ I ’por\b@er’duty Lo h.‘LS blace of pns-

L ting on df”pl.ll.,atl("]‘ mu Ouﬂ‘unal,non to- thlS Of'LILC(.o
e BxedUylve mqnwmr.,,}_‘w R(-\ N

REGD !,5?: f.

i .’\Fr’zq k(uw EN\ER

7
—~F

(7 Om,

~—-._-..‘-a

' . VT e
9, Sn(.:ﬂ M

IR O I DU o FIATINA 1 AU ' PR

1.

o |
ooy lr

Senior Aco mmt Officer,
i/c DA (;P]7‘ '

\// 1\\

. : : T e He lo re( eoLeC]. *1’7 ) (
e f e o\ (,\ NS n
“ '/ xm, daco of g ~ining of Shri. /\ LQ_ ‘\j\\.;:/)__,{_,\\}@__ 2y -

L R : ) \J
/\./'/ ; -J_\Q/_Q‘f\, ‘ p \
A
{ \.(ﬂ\

Y C/k’\fﬂ :‘ | \“' %()()7j} =UWN
ﬁ o() ) ,\)j RN ’;M Kﬁ\ / \}j\//

EiN

N

\



—
— p—

OFFICE O

N DA Coli/2-46792-93/2000.0 i!'\'o!.l 11210

To.
The Executive Fngineet, Yingkiong
The Fxecutive Engineear, Nhonsa R,
The Fxecutive Fngineer, i worije RAV.D. Diviston Arun

The Fxecutive Eagineer, T
The Executive Englucer, L& 1.C Agartala Tripura,

N de tem N =

aubie Repatrbation of Divistonal Accountimt ton deputation).

She.

ation mentioned below under the Adminlstrathe
ehy are tr'msferred hack to thelr
ased with immediate effect-and on Fecelpt of this order;
he dir ectcd {o report to ‘their parent department .

The following Divislonal Accountant on dcpu(
ontrol of Accountant General (¢ A&J) Meghataya ete,, Shillong, brer
respective pavent departiients. They may be rele

On being relieved from their duties. they may

inunediately under intimation to thix office.

s CNames ? Diviston

WOTHF ACCOUNTANT GENERAL (A&E )‘\H'CH\LA\ A ETC:: SHILI LONG.

R.W.D. Division Arunachal Pradesh.

AV.D. Divislon Arunachal Pradesh,
achal Pradesh.

awang, PILE. Diviston Arunachal Pradesh.

T ParentDemrtmem Co

l)n(cd 25 rr"-} -—\q?

i No “ e
b hant mu( nosh. U Ao
Cdeputatton
. Tushar }\'mﬂ Bal -'1,
; D.A. o deputation

i (Mo Executive l_,n"mm Y mgMon;.
1 R.AW.D. Division Aluu.lch'\l Pridesh. -
T (Mo !' \cruﬁw kngineer, hhonm
RAV.D. Divislon Arunachal Pradesh.

! U/ol "xecutive £ nglnco RN .
i) worljo, Avumachal Uradesh.
ceeuttve Fnglueer, Tawang,

“37 Rkl A it l")'i-}',"
- C1.AL on deputation

_-;-‘ (}/a the Chiet Englineer, (£ l.)

l Qo the Chuel Lnglneer. R.W. I.‘
| Hanagar, .

et - o o o v s Loma——

‘ Itanagar.

! ()/o tho Chlcl Englnecr R. \\

hamgar.
Yo the C htef anlnccr. TH E. g

1 [tanagar. .

Cr Nkl RaNadn DL op | Ofo s
- deputation ' "_x_g_., Division Arunachat I radesh,
a0 Pradip by, Paul b A on VMo the b \cum\ci neineer, L

Edeputailon F Dlvision Agaddaks Tripura

‘T his order fakey m.n.ed ate eltecl

Authority o

Celtf 240/ 2- 937200001V ol 1L

Moo NoDA C (H/Zj-ﬁ(s/‘)l-').) {TOIN)- (HI\ ol 11/1217-22

t um forwarded torinformation and necesaary action fo o

1. 1hé Chtef Enginecr, RAY. Distton Hanagar Avunachal Pt adesh,
5. The Chiel Fagineer, [LRIR DS In\’umn Fonusgar

3. 1he Chicl Engineer, §.& e

- / PPevson Concerned.

A K. File
n L. Flle

Sr.

ALty arder dated L1 PIRN i fate do2A

Sr Lh.Aocoum'\m ﬁnerwl (Admn'

Armmciol Peadesh, .

O Department, Lanagay Aruniehat Pradest.

j Ofo the Chiel Engineer, 1L.&E. (
! Dl\islou Qtamagar.

countc Officer, Ve DA C ell
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ANNEXURE-4

GOVT OF ARUNACHAL PRADESH
DIRECTORATE OF ACCOUNTS & TREASURIES : NAHARLOGUN

(THROUGH FAX/SPEED POST)

No.DA/TRY/15/99/9629 Dated Naharlagun the 15 Nov'99

To,

The Accountant General (A & E),
Meghalaya, Arunachal Pradesh etc.,

- Shil

Sub :-Recruitment/posting of regular Divisional Accountants,

Ref - Your letter No. DA/Cell/2-46/92-93/1241 dated 4-10-99 & this office -
letter No. DA/29/85/(Party/6304 dated 8-9-99

Sir,

The issue of recruitment and posting of Divisional Accountants to 38 Rural works
divisions of this statc which are presently manned by deputationist were under acfive
consaderanon of the State Government. The Govt of A.P. has observed that prior to this

correspondence under reference the State Govt. a3 well as this Directorate were never
consulted while recruiting and posting of DAOs/DAs, though these posts were bomned in

‘the establishment of Executive Engincers and paid from the state exchequer. It has also

been observed that prior to declaration of the Statchood (20-2-87), the cadres of the
DAOs/Das were enjoying pay scales without anomaly with the comparable status of
Accountant/Assistant/Superintendent in (he Stale Govi. working either in the Direclorate
of Accounts & treasuries as well as in other Directorates or in the District establishment.
The Directorate of Accounts and Treasuries now express concern on the pay scales
presently enjoying by the cadres of Dais/DAs were enhanced without having approval of

- the State Govt of A.P. The higher pay scales presently enjoying by the cadre of DAs/DAs
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a3 been posing a problom for granting huge amount in the form of pay and allowariccs

dunm the propused (raining period of 38 Divisional Accountanls.

!

_J)A-Os/DAs for 38 working Divisions of PWD may not he done at this stage, since final
ﬁecision of the Gowt is still awaited. The serving Divisional Accountants in the works

Eeptts on deputation basis may be allowed extension for a further period of two years

e put forward to your esteem office.

Yours faithfully,
(C. M. Mongmaw)
Joint Director of Accounts
Gowt. of Arunachal Pradesh

Fax No 0360 244281
“opy to :-

o Itana_gat for information of the Hon’ble Chief Minister,

2. lhe P.S. to the Lomm:ssmner (Finance), Gavt ofA.P ltmagar for
information.

information.

Shillong for favour of information.

s

i “The Gowt of Arunachal Pradesh s of the view that recrultment and posting of the =

3. The P.S. 1o the Commissioner (Finance), Govi of A,P., Tanagar for

om the date of expiry of their present respective tenure in the interest of Rusal service. .
: Tluswx!lprowdesnccortothepuorﬁnmcmipemnmnofthestateprevaﬂmgatﬂle
presentmne llmmgementmproposedunv:ewofﬂwbtateewtmﬂndshapecomd

Directorate of Accounts & Treasuries |

1. The P.S. to the Hon’ble Chief Minister, Arunachal Pradesh, -

I | |
i 4. The Accountant General (Audit) Arunachal, Mechalaya etc, |
\
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‘Ihe Chicf Engineer PWE (EZ/WZYRWDIPHED/IFCD/Power for
information please. They are requested to give continuation to the
serving Das who are on deputation, for a further period of 2 years
on expiry of théir present term of deputation & meanwhile they
may please direct the Executive Engineer concemed not o accept

~ joining report of new appointee (DA) without consulting the State

Gowt/Directorate of Accounts and Treasuries, Nahm‘logm

The Chief Accounts Officer . PWD

(EZ/WZYRWD/PHED/IFCD/Power for information.

Office copy

(C. M. Mongmaw)

c.}p

Joint Director of Accounts

Directorate of Accounts & Treasuries
Govt. of Aranachal Pradesh
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ANNEXURE-8
GOVERNMENT OF ARUNACHAL PRADESH
Director of Accounts & Treasuries
Nahatlagun-791110
No.DA/TRY/15/99 | Dated, the 12® January, 2000
To,
The Accountant General (ARE),
Arunachal Pradesh, Meghalaya, etc.,
Shillong-793 001.
Sub: Transfer of the Cadre of Divisional Accounts Officer/Divisional
: Accountunts to the Stute of Arunnchal Prudesh ~ regarding. :
si

It was under active consideration of the Government of Anmachal Pradesh for

sometime 1o take over the Cadre of the Dmsxonal Accounts Officers/Divisional

Accountants of the Works Department totaling 91 (nincty one) posts from the
existing combined cadre being controlled by you. Now, the Government of
Arunachal Pradesh has decided to take over the above said Cadre under the direct

with immediate effect.

~ Persons those who are bome on rogular basis in the cadre and opt to come over to

Arunachal Pradesh statc Cadre, will be taken over on status quo subject to

“acceptance of the State Government. It is also decided that henceforth no fresh

Divisiunal Accountani(s) on deputation will be entertained. Cases of those who
are presently on deputation and serving in this state shall be examined at this end
for their future continuation even after completion of the existing term of
deputation. | |

control of the Director of accounts & Treasuries, Govt. of Arunachal Pradesh,



It is, thercforc, requested to take noccssary action at your lovel so that the process

of the transfer of the Cadre along with the willing personnel can be complolod

s,

2

. Formal notification is under issue and shall be communicated in due course. |

"~ Youns faithfully, y

sd-

(Y. Megu)

| Dn'ector of Accoums & ‘I'reasuries -
& Ex-Officio Dy. Secy(Finance)

Gowt. of Arunachal Pradesh

NAHARLAGUN"
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GOV OF ARUNACHAL PRADESI

q( CDIRECTORATE OF ACCOUNTS & TREASURLLS ' o
J NATTARLAGUN - .
. - - ,_‘”;‘ ‘ (/
NO. DASTRY/E5/99 Dated Naharlagun the Tt March ‘02 - W
' SRR
To. : i
sh

The Accountant General ¢ A&E)
Aeehataya, Arunachal Pradesh ele.,

Shillogg,

Sy~ Coniinuztion of scrvice in respect

T—

U would Tike to inform you that the state cabinet of Arunachal Pradesh has alrcady
over of (he administrative control of the cadres of

.\»I'l,

(aken o dedision for taking

< DAOMAQIDA of works divisions belonging (o PWD/PHEDAFCD/RWD and Power | - SN {
depattment off Arunachal Pradesh. Inorder to cnsure amooth transition of the controlling | L

authorily af the said cadres a ccheme has already been Hformulated which is being
cibmitied 1o vou shortly for obtaining approval of the appropriale authority for issuance

of 2 formal *Nuotilication”, ‘ -

el vou are requested fornotfo make any fresh recruitiment (o the post of
o divisions of the State off Avunachal Pridesh

the Dy ional Accountants arains the Work: ;
winch is i conlinuation oo our letter Mo, DAZFRY/TS/99 dated 1871199, Fresh

Feeruitment of the Divisional Accountants will be made by the state governinent through NI
Arunachal Pradesh Public Service Commission. Therefore the Divisional Accountants FE A
you on deputation from the state service of Arunachal j S

thase who are appointed by
Pradesls nay be altowed to comimie as Emerency Divisiopal Accountants for the time -
being as a working arrangement. Bul for their absorption on - regular basis + they will be
alify (Remselves in- the Divisional Test cxamination which will be
yment through the authorized ollicer of the state

given chance to qu
conducted by the sltate goven
sovernment alter taking over (he administeative control of the cadres.

Yougs faithlully, :
N\ i
(AK. Guha) |
: Conmmissioner (Finance) ! i .
Govt, of Aranachal Pradesh g AR I
, v : tranagar. ' . R .
- Moo o, DALIRYZLSRY o Daled Naharkun the | L March 02, / .
Copyio= . . o - o . oy
) L7 ' . i‘,’r'{ .
1), © The Chiel Engineer, D (/7 WIZYPREDATCIRWD and syt
Power Departmen of Arunacl Pradesh for information,
\‘d/\ \/ .\/?.). All - Exceutive. LEngineers, PWD/PTHIDAFCD/RWILY & rower
i ) . department of Arunachal  Pradesh - for information,  They e

requested for not to release the Divisional  Accountants, whu are
on deputation from the state service of Anuachal Pradesh’."on
ae ~ expiry of their deputation term, until further order from this end.

. (A Guha)
o a © Commissioner (Finanee)

, Govt. of Arunachal Pradesh
Hanagar, g

Boserm |t
0o 2305 ) 62,

v et}
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ADHISSION OPEN -
St.ThomasR&dmal Schoo!
- (English medium) .
‘-F-Sector, Naharlagun
Classes-Nursery to IV
Contact: 246070 (0)
.~ 245279 (PP) |
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& sanzier netin |

AMSU to bovcott

+ | Manipur governor
INPHAL, (UNI); The All
tazntiur Stugents' Union
| ,(Ar.'.SU) Saturday- an-
. nouncedtobaycvhﬁover-
] nor Ved Prakash hlarwah
kS and his edvisors with lm-
medicle etfect . .

The dec! sionwas taken
| to protest ‘the govemor’s
{ failure to concede to the
qrganl:suon s charter of
* « | demands for Improverent

i in the quallty of educaﬂon
In the state.

court building

HYDERABAD, {(Uni): Con-
tinuing with thelr violent
spree, naxalites of the |
banned peoples war.group

H {PWG) have blown up a

I court buliding housing the.
| ottices of assistant ses-
* slon )udgeand judicial first
. class ° maglstra‘a ~~.at

u.tms cema to the, court

"I PWG naxals blow up .

ovt ap an ge*@'e;@s Women @@mmz

SES!@R

clears its stand on Rottung dam

ITAI\AC_;AR. Dec 1, (UNI):

3 The Arunache! Pradesh govern-

ment has approved the senting up
of 2 state womes commission, a

statutory body to.look afier the:

interest of women in the stzte. -

Arunachal Pradesh Informa-
tion ‘and Public Relations Min-
ister Takam Serjoy told news-
men here today that the recently

concluded cabinerhad approved
the levying of monv.h.y service
charges on pakka (concr:'e) and
semi-pakka (hzlf concree) gov-
ernment accommodation in
places connected by mo:orable
roads at 2 nominal rate.

n its rccenlly conchided
.meeting at Along, the disgict
headquariers of West Siang, the
cabinet also approved the policy
in respect of vse of prh: sites
and facilities for’ advcmscmem
or pubhcny campmg'x in the
mx.c. -~ '.. - -
5ijoy, wbo is mso !hc gov-

cabinet meeling has funhcr ap-
proved the creation of three ex-
~cadre post of deputy commis-’
sioners for Upper Siang, Kurung
Kumey and Lower Dibang val-
Jeyv districts with headauarters at
Yingkiong, Laying Yangte armd
Roing respectively. i
1t has approved the proposal
for realization 6f nomina! fee in
Connection with the processing
_and issuances of land process-
“ing certificates in the state at the
rate of ten praise er square
metre from pnvam and individu-
als, subject to a minimum of Rs
500 and Rs 150 as fee fox reg:s-
tration, Sanjoy said. - N

dxspux:d nm'o-hydcl pro_| ects
1o the CBJ, 2dding that the in-
vestigating agency had now al- -
lowed further construction worL

The cebinet further approx
the proposzl 1o Zke over the ad-
minisirativeTconirolof senidi
divisional accounss ofricers, di- ;

‘Visional eccounts oflicers.and

d‘\'xsxonal accountants bclong-

'we-
partment and power depariment
of Arunack

2dminisuanve control of the 2¢c-

" .. The cabinet mcenng, which Lt

was chaired by Chicf Minister

Mukut Mithi, approved the re-’
vnsed éstimates of mlcro-hvdela

pro;ects and milization of exist-

ing equipment uhder dispute.
Sanjoy said the state govemn-

ment had handed ovcr some,_

“countant gc.ncral. Meghala)a. he .
informed. - . L
“The cabmer. was also in-

formed about the mcmum term’ < hending da.ng"rtolhc townshlp Sa"

fistal reform pmgrammc of, xhc
stale governiment, he said. .
The cabinet voted that as the

13 spckesman, saxd lhe mnlatmgmmeco'xsu'umoq hydcl proJect, n was -emamre

esh from thc B

fe‘“
po!mea‘l dxalogu&

to sp:cu]at: which zrezs mlght
get submerged m and around

- Along toiwnship. ¢ e

’To allay zny unwarrzntet
fegr, the cabinet decided that the’
Na'-onal Hydio Electric Power’
Corpoxanor (NHPC) would be -
du'ected to ensure that the des:gn
of me Romnv- ¢am do not re-
sult'in submzrg:nce of 2ny pan
of Along tow. 1shlp Othermse

_the project weuld be \.nacccpl -

able to the sxaxe goxcnmen
Sanjoy said. - O

. The peoplc of Along 3
ag\taung overihe proposed (5}
struction of Rommg dim o cr
Slang nvcr under the ‘bamler o
Sidng Bachao Andolan appr

~The.state _’ov:mmem had
dlrcc!ed the NHPC 10 mvsugaxe
inic the cons\rucuon yof thrée

' investigation] had not bccn cont- dams in three cxf‘crenl plac&s of §
pleted for thc proposc_d Sun,,' the river | ms(ebiofgomgf i onk

damhcsaxd.

\ew Spnrtr s --.1. N R
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| Dec l Thc
Llons Club of Naharlagun
{(LCN) in assaciation with State -

ed Deccmber 1 ,as; *World ©

‘premi

sien, a:cordmg lo 2 LCN re-

IDS Comrol ‘Socletv here ob- -~

xhoroughfarc ‘of zhe fown’ ho!d—‘
ing placards and bannérs on pre-
vention of AIDS and converged
at ‘the Comrnumxy Hall pre-
mises. 7 o S

“Minister ox‘ State for Health
_Dr T Tapak and high ranking -
 health department officials also

anendcd the rally. In lris address .

Dr Tauak cautioned the peopl:
in gm:ml and. thc ‘students in
parucularabout edrcad.d d.s-
‘ease and cal]cd ‘upon \hcm to

gyt vi

e will cmere
m’@m

~AIDS vinus :md aware them of

Pncz. Proca Studxo‘ -

c;er) : - -
A blood do......fvz camp anc

A]DS awareness exhibition

.which’'was inauguraied by the - - - .

-Dr. Tapzk, besides = spot-quiz,

contest on. AIDS 2mong thc

"school children were the main -

hlghhghls ‘of the day. :

.Later:in the day, the Lions

Club ‘members met the truck - .

drlvc.rs who are considered 1o be

:the’ mosl vulneratle to HIV/

thc drcaded virus znd v;mous

hxppmm
‘the fanval “which  reflected the  §
A e S S Lt ﬁe E“I




